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C.ia No.2382/59
New 2lhi, dated the 1lth May, 1994
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Asstt wodmind stratiwe Of
Delhi Milk Scheme, 2&s
New Lelhi .
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(None for the applicant ) Vi
Versus

1. Union of India through its secy.,
Ministry of ~griculture, .
ptt,of wrlcnlnur uCo serative,
Krishi Bhawan, New Oglhi

2, The Gereral Manager,
SJelhi Milk 5ch¢m9’
i gt Patel Nagar,
Ne vy Dz21hi

3, 3hri Sushil Kumar,
Asstt wdmifhlstrafive Officer,
Delhi Milk Scheme, '.st Patel Nagar,
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{ By Advodate Shri Madhav Panicker)
(Hoa'ble Shri 3.8, «dige, Membe r{a))

None for the applicant, even on the second call

considerable time., Sh.Mzdhav

o

and inspite of walting for

=

Panilkar,ld.counsel for tle r2spondents presznt,

o kN

t appears that the applicont is not intere sted

ct

in pursuing the case. In tte circumstances, this aplic ation

is dismissed for default and non prosecution.
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